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[MR. DEPUTY-SPEAKER in the Chair]
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Sir, this 15 a matter which needs
to be debated in this House. After
all, there is a Constitutional break-
down in Uttar Pradesh. Is this House
going to debate or not? The Upper
House has already debated this ques-
tion. My submissiop is trat there
should pe g debate cn thig question.
Mention under Rule 377 1s no way of
dealing with a constitutional break-
down in the largest State of the coun-
try. There is no election of Speaker
there. The Speaker’s election has not
been possible there.

MR. DEPUTY-SPEAKER: That is
all right. Mr, Shamanna.

ot twfaene qrea (FeivR): &
X IRHY FAT RT !

MR. DEPUTY-SPEAKER: I have
not called you. I have calleq Mr.
Shamanna.

(iv) SUPPLY OF WHEAT TO KARNATAKA
STATE.

SHRI T. R. SHAMANNA (Banga-
lore South): I bring to the notice of
the Government the position regard-

ing supply of wheat to Karnataka
State.

I have received loug complaint
from Karnataka Roller Flour Mills
Association and others regarding irre-
gular subply of wheat to Karnataka
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State. Several appeals made to the
Food Corporation of India amd the
Government of India not Iimproved
the matters.

I am told that wheat stock with
F.CI. godown at Bangalore may
suffice only a few days. The Millers
say that they are not getting wheat
for preparing wheat products. Ij is
said that Railway Wagong are not
available and that is the main reason
for shortage, Wheat supply to Kar-
nataka is to be taken urgently. Fur-
ther, the Roller Mills are asked to get
their wheat supplies through the road.
Since the freight charges allowed
will pe to the extent of the Railway
freight rates, the cost o the Millers
is not workable. The Floor Mills are
urging that wheat may be supplied
by Rail or they are prepared to get
wheat by Jorry if they are vaid Road
mileage chaiges as is allowed in
Bihar State.

I rzquest the Food and Agriculture
Minister to arrange for despatch of
wheat to Karnataka State Immediate-
ly.

(v) NEED FOR DROUGHT RELIFE MEA-
SURES IN CERTAIN BLOCKS OF
KALAHANDYI DISTRICT IN ORISSA.

SHRI RASABEHARI BEHERA
(Kalahandi): Golamunda, Komana,
Sinapali, Dharamgarh and Kosara
blocks of Kalahandi District in Orissa
are 1n the grip of a serious and un-
precedented drought. The peopl- of
these blocks are undergoing untold
miseries. The downtrodden people, the
Scheduled Caste and Scheduled Tribe
people are gvoiding starvation deaths
by eating Mahua flowers, Tola and
such other jungle fruits which are
most, unpalatable to the human ton-
gue. On account of acute scarcity of
primary essential commodities like
wheat or rice, they are boiling the
leaves and barkg of some trees and
plants and are eating them,

There is no drinking water at all in
entire Sinapali and Dharamgarh
blocks, The wellg in rura] areas have
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dried. The-women folk -have to walk'
a few miles to get a pot of drinking
water. The river and rivulets are
mere gand-beds now. There " ig no
potable ‘drinking iwater supply system
in Dhatamgarh town. There are three
wells in this town before which hun-
dreds of people start queuing from
4 AM, in the morning to get dater.

If the Central Government does not
Supplement the efforts of the State
Government of Orissa which is trying
to tackle th: drought situation, it
wil]l gurely become very grave and
uncoatrollable. The human misery
must somehow be alleviated particu-
larly. drinking water and supply of
food items, py vigorously implemeni-
ing drought relief measures. This is
a question of life and death of 38,000
people living in these areas.

{vi) REPORTED DECISION BY INDIAN AIlR-
LINES TO ALLOW OPERATORS BY A

PRIvATE COMPANY ON TRUNK
ROUTES.
PROF. MADHU DANDAVATE

(Rajapur): Sir, with your permission,
under Rule 377 I would like to make
a special mention on the following
matter of urgent public importance.

The Indian Airlineg has taken the
decision to allow a private company
‘Pushpak Airways’ to operate g daily
caravelle service between Bombay
and Madras violating the usual prac-
tice not to operate air services through
private companies, particularly on
Indian Airlineg trunk routes. It 1s
surprising that the Indian Airlineg has
sold the first aircraft to the private
company for Rs. 12 lakhs while it has
offered for the other two aircrafts a
price of Rs. 9 lakhs and Rs. 3 lakhs
regpectively. This wide disparity in
the prices of the aircrafts appears
Very strange.

On the basis of priorities fixed by
the Planning Commission, the third
airline gervices by, private companies
woulg be highly detrimenta] to the

balenced development'of our national -

transport gystem which consists of
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Rajlways, wmotdp trahmport and  air-
wayg JAall-requiring adequate gquota of"
fuel, Thé gdverhment should come*
out with a categorica]l statement on
the issue.

(vii) NEED TO RUSH FOODGRAINS TO
WEST BENGAL.

SHRI DINEN BHATTACHARYA
(Serampore): The West Bengal Gov-
ernment ig facing a serious disruption
in the public distribution system due
to the dwindling supply of foodgrains
to this State from the Centra]l Gov-
ernment!

West Bengal's demand for thig year
was 3 million tonnes 1 miilion tonnes
more than the normal annual quota,
because of the serious flood and
drought in 1978 and 1979.

The arrivalg in West Bengal from
the Central poo] in Punjab and Harv-
ang was dwindling every. month, and
it has come down to 1.68 lakh tonnes
in May from 1.82 lakh tonnes in
January, Though the Centre has
promiseq to despatch 150 rakes to
West Bengal, the actual average is
only 110 rakes,

Now the West Bengal Government
is left with less than a month's stock.

This ig a very serious situation
which will jeopardise the distribution
of foodgrains through rationing as
well gs through Fajr Price Shops. I,
therefore, would like to request the
Minister concerned to take urgent
stepg in this matter to rush adequate
foocdgraing to West Bengal imme-
diately.

MR. DEPUTY-SPEAKER: When
making his statement under rule 377,
Shri Harikesh Bahadur said something
which is not in the statement given
to the Speaker and which has been
approved. That will not be recorded.
Only that he hds given in writing
will go on record. Hon. Members are
requested to read out only what they
have 'giver in writing to the Speaker.
Thig is for your future guidance.' #



